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‘ CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.A.NO. 650 of 1993

DATE OF DECISION 18+%.2000

Railway Engineering welfare Petitioner

Assoeittom el Gee

Mr, P.C, Master Advocate for the Petitioner s}
Versus

Union of India and Ors Respondent

Mr. N.S. Shevde Advocate for the Respondent [s]

CORAM
The Hon'ble Mr. #,S. Sanghavi s MEMBER (J)

The Hon'ble Mr.

JUDGMENT

1, Whether Reporters of Local papers may be allowed to see the Judgment ¢ o/
2, To be referred to the Reporter or not ? /J
¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢ .~

4, Whether it needs to ba circulated to other Benches of the Tribunal ¢,

; / N Vi | 4 l [ i Y |
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Railway Engineering Welfare,
Association having its office,

At Lal Boarding, Prantij,
Pin-383 205.

District : Sabarkantha.

Narsingh Kasusingh (Gangman)
Address as per No. 1 above

(Advocate : Mr. P.C. Master)

VERSUS

Union of India

(Notice to be served through
General Manager,

Western Railway, Churchgate,
Mumbai.

Addl. Divisional Railway Manager,
Having his office at

Kothi compound,

Rajkot.

Assistant Engineer,
Western Railway,

Near Meter Gauge Railway Station.

Sabarmati,
Ahmedabad.

(Advocate : Mr. N.S. Shevde)

. Applicant.

. Respondents.
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ORAL ORDER

0.A. No. 650 of 1993

Date : 18.4.2000

PER : HON’BLE MR. A.S. SANGHAVI : MEMBER (J)

Neither Mr. P.C. Master, counsel for the applicants nor the
applicants present. None was present on several last dates. O.A. is therefore
dismissed for default. No order as to costs.

Adet i

(A.S. Sanghavi)
Member (J)
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UEHLE OFFICE REPORT ORDER
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11.2.,2000

(8¢)
(80

1

o ’f. QOOO

1‘8.

(A.35.35a

Member

Siuateas s

nkk

Pkn

‘ s
Mr.p.C.Master is not present. Adjourned t c;

4,2000,

nq}?av i) o R PR T “,ow i (V .R‘a‘.d.ha’}{\r iS’r‘. na n)
(7) - Mermber (A)

None present for the mmrties.

Oral order passed in the Oven Court,

y
(A.s. Sanghavi)
Member (J)
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. ORDER

1 0 . P2

11.8.929

21.9.99

122.10,99

14,12,99

. At the joint request, adjourned toO 11=8=29-

( AoSeSANGHAVI) (v .RADHAKR ISHNAN)
MEMBER (J) MEMBER a)
ss

At the request of Nr.shevde, adjourned to 21.9

| 499,
(A.S.Sanghavi) (v .Radhakrishan)
Member ()

Memer (J)

nkk
At the request of Mr, P.C.Master,
adjoumed to 29.10.99.
f/*kﬁw /{Qd,,/
(A.s. San havi) Radhakrishnay
Member Member (A)
Pt
Time bei‘nq’fover, adjourned to 14.!
(P.C .Kénnan) (V .Racdhakrishnd
Member (J) Member (A)
nkk

Being a Division Bench matter, adjq

to 11.2.2000.
/(ﬂl///

(v .Radhakrishnarn
Member (a)

nkk
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Date n !

Office Report

13.10,°8

26,11.98
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o299

864,99

3:4
ot
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R .
(P.C.Kannan)
Member (J) 4

nkk

Being a Division Bench matter, adjourned to

26.11.98.

(V .Radhakrishnan)
Member (A)

nkk
Mr.P.C.Master is not present. At the

request of Mr.Shevde on behlaf of Mr.Kothari,

adjourned to 8.2.99,

/
(v ,Radhakrishnan)
Member (A)

(P.C.Xannan)
Member (.J)

nkk

Mr.Shevde files sick note today. Acdjoirned

to B8.4.99.

A
ii”‘ [ VWA
- \d
e
(P.C .Xannan) (v .Radhakrishnan)
member (J) Mermber (A)

nkk

Mr.Master is not prec-ent. Kt the request of
Mr.shevde, counsel for the respondents, adjourned
tO 16.6.99.

1'9 j}/ //’/é;z&_,__..—

(P.C .Kannan)
Member (J)

(Vv .Radhakrishnan)
Member (&)

nkk




0A/650/93

ORDER ‘

5ick. note filed by MI ,Kothari.

Adj{zrned ?Oy%a. /(9 L/
AA g

( T.®.BRat ) { v.Radhakrishnan )
. Member{J) Member {A)
npm

1| 3)9¢ ' { Teswe mohce L Aes pondents L
—~Vohite 4sSHed oV) ‘ Bt

'i\’:l%“( nomM I A,M:zz.nnai—i\/e, co‘qnse/ﬂ,. " p/(cue_
. e Y doke Shai RA.S Kothen,

REs R% 5 ’ i

A&\ﬂomm& ks 2alula €.

<P‘ C-m ) (v, Reddrar Kais linaa )

Mermben(J) embant 84

29+4.98 . As the Division Bench is not available

hic

( V.Radha}crishnan)
Member (A)

today, adjourned to 2.7.98.

2.798 Mr.Shevde files appearance on behalf of
the respondents and seeks and granted time
upto 01.9.98.

90”‘;’ , /@‘L/

(Laxman Jnha) (V.Raghakrishnan)
Member (J) Member (a)

*SN
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ick note filed by Mr.Kothari.
Aﬁjuqrn“d to 26.9,1997,

\\
| ) |
‘ : ; ol .
L‘(/(,{{\A/////* / \,t_/'
( T.N. Bhat ) ( v.Radhakrishnan )
Member {J) Menmber {(A)
npm
. . - 17 3 g ' 4
Sick Note filed by Mr, A.S. et

edjourned to 25-11-97,

ambar \J. Mamb

None present for the applicant.
Leave note fileéd by Mr.A.S.Kotharj
Adjourned #£6 6.1.1998,

. Member(J)

ait.
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pot

2763497

[,'// N/

(V.RamakXishnan)
Vice ¢ irman

Rejoinder filed by the counse
taken on record,
Adjourred to 29.04,1997,

LN

( VeRadhakrishnan )
Member (A)
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Date

Office Report

ORDER

19.12.96,

Present +: Mr.P.C.Master for the applicant.
Mr.A.S.Kothari for the

respondents.

>

Learned counsel for the applicant submits
that in compliance of the order dated 2.7.1996,
no copy of fixation order has been delivered to
him and it is not clear whether the Department
has at all passed any such pay fixation order.
Learned counsel for the applicant is also not in

a position to give defingte reply to the querry

of the Court in this regard.

In the circumstances, we think that the
respondents are reguired to be directed to rodw
the copy of the pay fixation order if there is a
else officer incharge of the case shall remain
present in the Court ready to answer the querry

of the Courte. Call on 24.1.1997

Copy of this order may be made available

to the learned counsel for the respondent for

( (
(A.K.Mishra) (Ko.Ramamoorthy)
Member(J) Member ()

necessary follow up actione.

aite
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DeA./650/93 b7
Date Office Report | ORDER ('
|
3.,10.1996}, - g o : At the joint request of the learned- '
| * advocates, adjourned to 15.10.,1996

1510596 4 . At the request of Mr.,A.S.Kothari, the matter

is adjourned to 23.,10,1996,

H

( V.Radhakrishnan )
[ Al = " Member (A)

Time being over, adjourned to 4.,11.199

23.10.96

U
%

(K.Ramamoorthy)
Member(A)

ait

“e

4,11 .96 Being a Diviei ]
. «96 B3€1ng a Divlsion Bench matter, adjourned

to 19,12,.,1996, ‘L

{ K.Ramamoorthy )

Member (A)




12.9,96}

Office Report

7

ORDER

e it 1QOA
cO (el i\xlgkl }‘L' 1590 o
)
/
rg/
| L -
(K Ramarmoortiy |
Merber (A}
npe
Being a Divisicn Benck matter, as€ journee
to BxRx 3rd Sept.l996,
;>
(KR amaroor thy )
\I\.‘\ ama®Eoor tAy
Merber (A)
nps

On account of sad demise of Shri G.A,Pandit
at the reqguest from the Bar, adjourned

Call on 12=9-i996,

V4

(K.Ramamoorthy}
Member (A)

aite.

Mxx Sick note filed by Mr.Kothari,
At the request of Mr.,P.C.,Master, the

matter is adjourned to 19,9.,1996,

\IL_

( K.Ramamoorthy )
Member (A)

npm

Ssick note filed by Mr.Kothari,
At the request of Mr.p.C.Master, adjow
to 3rd October,1996, /
(K,Réhaﬁborthy )
Merber (A)




e
Office Report ORDER
2.7.96. Bath the learred counsels are present,
Copy 0of pay fixation order passed by
the respoOndent-departmert if any, may »e made

i . /;\(\
- \\/ ; r
: -‘Z/\’ < % -
D

X

available The admission

to the applicant.

OsAes Will not stand in the way of gayment of such
amounts as fixed ®y the respondent-department to

Call on 1996,

this order may be given to the

counsel for the applicant.

A

/i / :

I /"/ —
R SO
(K. Ramamoorthy)

Member(A)

ait/nwm.

of thi

3

service as regards respondents no.2



Office Report

ORDER

16.4.96

22~4-96,

=
(821
O
(o)}

O
9)

(

sPeCeMaster is present. Mr.Anil S, Kothari,
the concerned Railway Cdhunsel has f£iled leave note.

Hence, adjourned to 22.4.1996.

A

(K.Ramamoorthy)
Member(A)

aitp

Mr.Anil S.,Kothari files appearance.

L

(KeRamamoorthy)
Member(a)

Adjourned to 1-5-1996,

ait.
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13.4.94, with a copy to Mr

da " &

and rejoinder may be filed
Office within 10 days after
of the reply, with a coov +

{\
A\

J Y
(KeRamamoorthy) (N.B,
Member (A) Vice
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Notice pending

returnable on 14-2-54,
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FORM NO. 4

pate

Ooffice Repnrt

‘ order

244442002

1)

O

*

—

Mr. Shevde says that the calculation
have already be=n made and the negotiations
are in the finmal stage, He promoses to supply

the copy. to. the learned advocate for the

applicant, The difficulty has arisen because

of the transfer of the official person and that

the new officer will take decision after

getting all the facts and figures. He

sec ks one more date, Adjourned to 25,6.2002. = _

A

(A.Se.Sanghvi)
Member (J)

Cost
(G,CeSrivastava)
Merber (A)

sm
None present for the applicante.

" Mr., Magter for the MA applicant is not presente

Adjourned as a last chance to 11.7.2002,

o e : Q X sl A
(G.CoBTivastava)
Member {A)

sn ' _
T s '(’;{n;\? oVe .
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FORM NO. 4

Date

Oofifice Repnrt

09/09/2002

18,9, 2002°

26 .9.2002

R

| candhinagar, adjourned to 140102002, = -

For applicant s

Leamed counsel

that this case was earlier he
‘comprising of Hon'ble Mr, A,S,Sanghvi (J)and Mr,
Srivastava, Member(A),

ch on 18/0$/2002,

List before

) ”
\
@ *1& s
(G.C,5rivastava) (D.C,Verma)
Member(A) Vice Chairman(J)
M/

Heard learned advocate for boht the

parties for some time, Mr., Shevde is directed

to produce the depa rtmental file pertaining

to the applicant sévposting their promotions,
" \

Copy of order be given to Mr, Shevde,

Adjou med to 26.9. 2002.

Fr

(A, Se.3anghvi)
Member (J)

CC(}( //., 515
(G.C. Srivastava)
Member (A)

sm

In view of the resclution of the Bar
Association abstaining from the work to protest

against the attack on the Akshardham Temple at

—~—

(G.cfs;figgstava)

(A.S .Sanghvi)
Menber (A)

Mmerber (J)

vtCe
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FORM NO. 4 M.A. 593/00 in 0.A. 650/93

Date Office Report

@)

Order
14.10.2002 This being a part heard matter. To be
heard by the Bench consisting of shri a.s.
sanghvi & shri g.C.srivastava. Adj. to 30.10.02
(Shankar prasad) (A.S.Sanghvi)
Member (A) Member (J)
vtc. :
a0/ 10|} ﬂé‘?mmch to 3ilio]er.
CG-C.»Q)\J‘MM&) (A 5 damghud)
AL 2 0P ) PMendior €D
C
PRI
ye 11
& Ll e B.A. 593 of 2000 With O.A. 650 of 93

, J «J\& e}l e o’

(o'w”’ -

CB ™ G,’)L'W
voo)eP

: é\w\v")

Heard the learned advocate of both
75 I L. L In view of the reasons i —
Uui€ palucs. ii ViEW © 11€ 1Teasilis siv il
in the M A the M A is allowed and the
~ A . ) 1 | nY 1 )
O.A. is restore|to file. No order as o

coste. M.A. 593 of 2000 stands disposed

. Heard the learned adyocate of both

the parties. C.A. is Reserved for Orders.
/(3 e) P . _' o

(Ge.C. sfivastavi) (A. 8. Sanghwi)
viember (A} Member (Jj

:!
[
C




CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDARAD RENCH

N A mEs £ AN
Lr.fd. U L2 A 7070
Railwav Doginceiing Welfare

And My WNareinah Waeneinah
- aSsYSmsh & - R v _n‘- - ‘h&an

Date of Decision : )0 /A1 /203

B M WWWaedns
Mbie & 3 wis avatiereoa

s Avrammbn Fme bloa Asasandiamme iﬂ‘
® 4 3d%4A V¥ WARoRAabNe BNAL Vit i.i.i.r‘t.‘ilvmlt “ ,

Versus

Union of india & Ors.

: Respondent (s}

- . nr -~ e W
Mi. N. 5. Slhievde

THE HON'BLE Mr. A. S. SANGHVI H MEMBER [.J}

FABTITERT PR MATE #1 9% MSYRTVNFAMAMATYS . WMATREATLTRTA S A
Aided AANTIN BB AJEs AVAES . e S WIAMA VLRAWP A LAV ED AFRAIITE AR Bl (ERF
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1. Whether Reporters of Local papers may be allowed to sce the judgment?
i ) B &

2. To be referred to the Reporter or

3 ‘})lﬁ_n‘f“‘\nr thaoir el n]‘\«nr\a 1'-un1—\ Ty
s L 4 i

LEI 83 AN FasaAw .L.i.ll)-.' VY L2

aoa the foir Annar AfFtha 11dsmantD
B e I B e

her it nesda 1o he rronlated to nther Renchec nf the Trihnunal?
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1. Railway Engineering Welfare,
Association having its office,
At Lal Boarding, Pranti,
Pin : 383 2035.
District : Sabarkantha.

2. Narsingh Kasusingh (Gangmanj
Address as per No.labove. - Applicaits -

Advocate : Mr. P. C. Master
Versus

Union of india

Notice to be served through,
General Manager, Western
Railway, Church gate,
Mumbai.

[e—Y

2. Addl Divisional Railway Manager,
Having its office at
Kothi Compound,
Rajkot.

3. Assistant Engineer,
W. Rly., Near Meter Gauge Railway Station,
Sabarmati,
Ahmedabad. - Respondents -

Advocate : Mr N & Shevde

JUDGMENT
O.A. 650 of 1992

Date : | C /01/2003

Per Hon'ble Shri. A. S. Sanghvi : Member {J).

The applicant no. 1 Association has moved this G.A. for the

redressal of the grievances of his members with regard to the



2

the Association. According to the petitioner No.l,
Association is representing the Gangman, Gangmate, Trollev Man,
Watchman etc in the open line. The meinbers of the Association

were appointed in clear vacancies but theyv have not been given the

1150 from 1.1.86. It is contended by the applicants that the post of
six employees have been upgraded and though some of the
employees were given upgraded posts the resultant vacancies were
not filled up in the scale of Rs.210-270. Some of the employvees
were given the upgraded posts but were not properly fitted in the
scale and were kept in the scale of Re.200-250/- ie.,, Re.775-1025
revised pay scale. This has resulted into large scale of heart
burning and discrimination. A representation was alsc made by the
empiovees on 15.1.92 for the revision of their pay but the
representation has not yielded any result. Some of the employces
were due for higher scale of 210-270 trom 1.8.76 m 30%
upgiadation and 70% upgradation from 1.8.82 and even though

this had been extended to the other units of the Engineering

department such as Gangman under PWI, Rajkot / AEN Rajkot eic,

~— Akt § oo G%}MC‘\ iL 4 @ ,fhi.@r\,—&aﬁ jﬂ e o9plice e :
The Association made efforts to get the redressal of their problem

but the authorities concerned have not heeded to the representation
of the Association also. According to the applicants, they are

entitled to revision of pay scale of Rs.210-270 and thereatter from



.

that the respondents be directed to grant the higher pay scales to
these employees from the date on which these employees have
become entitled to get the scale of Re.210-270 and turther higher
scale of Rs.800-1150/- as per the revised pay scale aud also (o

direct the payment of the difference in arreare of ealary.  Along «
o

with
the O.A the scheduile is ailso annexed giving particulars of ihe
employees who are not given the benefit of the upgraded scale.
2. The respondents in their reply have inter alia contended that
the O.A is barred by himitation as the benetit 18 claimed from 1982
) R —— | % e e o 11 L ¢ s o .4 0 T
Us aiid ulail siice uie pelieill 18 suugiit 1ol 1736
prior to the constitution of the Tribunal the Tribunal has no
jurisdiction to entertain and iry the claim. It is ailso contended that
such an O.A. is not maintainable as many of the members shown in

i

the schedule are not alive and such a joint application is not
g

g, |
(o1

[
h
¢]

ar
apphcant no.19 has alreadv retired whereas apphcant no. 18 and 62
have been reinoved from the Railway seivice. Maiy of the
applicants were engaged as casual labourers and as such eannot be
considered for getting any benefit of their past service as a reguiar
one. It is also contended that no benefit can be given with
retrospective effect as the Kailwav Board vide para 3 of the letter
dated 18.83.932 has clarified that the vacancics arisen ocut of the

cadre restructuring should be tiled up by senijor emplovees who

whereas the normal benefite exigting on 1.2.93 mnior emnl




should be posted bv moditving the selection procedure but thev wili
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tfrom the date ot normal miles ot ... trom the date of ﬁiling nun ot
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Lle vACAIICIES dllu aCcCUlUillgly dll Uie SUglDie Peisulls lidave ueeil
promote vl ]'“, order dated 12.3.84. Ar

e

75 employees, 62 employees who are presenﬂy working have

T C
)]
o) .
3
el

romoted and so far as remaining 14 are concerned between
9 4 emplovees have died and one has retired in 1992.
1.

o .
PP -y L memmenlavrimnanm mwr mmarm am md o mama sam
(% il

-~ i p= s Iy g
1i€ remiaiiiiilg O €iMipi0yess, uidy aic 1id if Wiuiidl

the zone of consideration as per their senmoritv and theretore

the orders of ungradation of 70% and 230% wef 1876 were

LB S 88 L5 31 il

0
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to them w.e.f. 1.8.82, 110 posis were upgraded

-
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any promotion at that pomnt oif time 1t was alwavs open ior the
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however cannot be raised after 10 vears. 'I‘hey have nraved that the

O.A. be dismissed with costs.

3. We have heard the learned advocaies of boih the parties and
have carefully considered the rival contentions aes well 2e varions
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circuiars issued by the Raiiway Doard.

A it 18 not demied bv the respondents that the applicants are
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permanent vacancies. It is also not denied bv the respondents that
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has alrpadv bheen exten in the Ra knf Divigion vide D O, No. EE-

769/1 dated 22.5.84. It is submitted by Mr. Master leained
advocate for the applicant that when one division has already

extended the benefit of the higher pay scale to similarly placed
employees the respondents cannot deny the same benefit to the

applicants. He has poimnted out that there is no cogent reason
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repregentations were made bv the emnlovees as well as the

emnplovees
Association and notice was also given through the advocate but
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to the letter dated 27.4.93 of DRM Rajkot Annexure A/3 wherem

r‘

)

referring to t

E

1e restructuring of the cadre of the Engincering
department he had asked for the details of Gangman, Gatekeeper

o | s s Y Yo swma) " 3 i [ ot
and Trolley Maii promoted to the scale of Rs.210-270 against thie

upgraded posts. According to Mr. Master, it 1a2 shown that the posts

~

0% and 30% and ine same was

5
PC I1/91/CRC/1 dated 2Z7/.1.93 directions regarding cadre
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per these clartfications dated 18.3.93 Annexure K/4 the condition
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of the minimum period o
yvear and it was also claritied that the staft should be promoted as
and when they complele one year on the old post of 1.3.93 or
thereafter. It was clarified that thig relaxation is applicable for the
first promotion only which would mean that if a Railway servant
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then the promotion cannot be given on 1.3.93 or thereaiter s ubject
to the completion of one year service in the cxisting pre promotion

grade and the second promotion would be given after completion of
the normal 2 years of the first promotion grade. It was also
1t nf the rneh‘nr‘-fnmnﬁ chnuild he
filled up by senior employees who should be given beneiit of
promotion of arrears w.ef 1.3.93 whereas for normal benefits
existing from 1.3.93 junior employees shouid be posted by modified
selection procedure but they would get the promotion from the date
of the taking over the post as per the normal rules. ‘The

| 5 I . " - 1 .1 D iT™ S MA oy
leb})uhdcnm liave also annexed the statemeiil dated 9jw.0.79 al

Annexnure R/5 showing the names of the Gateman, Gatekeeper and
Trolley man in ihe scaie of 750-1125 (Revised scale] provisionaily
promoted in the scale of Re.800-1150/- and their fivation w.e.f

i.3.93 and onwards. This statement shows that i4 emplovees
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6. The contention of the appiicant is that fixation of their pav
from 1.3.93 does not redress their grievances as their pay scale
ought to have been fixed in the higher scale from 1982 onwards.
The applicants have pointed that in response to the DRM Rajkot
letter dated 3.2.94 the AEN Sabarmati had prepared a draft of the

~

ated 10.2.94 and this drafi of the order for giving higher pay
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scale submitted to the DRM Rajkot takes inte account the higher

1 onwards and
satisfied the demand of the applicants. Unfortunately, this draft
order was not acted upon bv the DRM Raikot and hence the
grievance still survives. This statement cleaily teveals that most of
the applicants were recruited prior to 1982 and as per the Railway
Board's circular dated 20t December 1983 were entitled to claim
the benefit of the higher pay scale w.e.f. 1.8.82 and thereafter. It
appears that this circular was never implemented by the DRM
Rajkot so far the case of the applicant under PWI Prantiz was
concerned, though the same was implemented for Rajkot division.
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uthorities concerned in the case of two similarly placed group of
employees relying on subsequent circular of the Board. The same
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demand is that they ought to have been given the higher pay scale

1 2o

necessary orders by the DRM Rajkot clearly justifies the grievaiices
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of the applicants. No reasons are however given by the DKM Kajkot
for not implementing this draft order and giving higher pay scale to

the emplovees only from 1.3.93.

7. It ie no doubt true that the grievance is ventilated by the
applicant about 10 years after the actual cause of action but then
the question of the bar of limitation does not arise in their case as
this is recurring cause of action. The cause of action arises to the
applicants every month when they are paid less by the respondents

and therefore it cannot be said that the delav in moving this O.A

it

disentitles the applicants fiom claiming the higher pay from the
back date. However it is true that no orders for the payment of the
arrears can be passed which are barred by limitation. It is also

contended that many of the employees who are shown to be the

-

applicants either died. removed from service or retired from the
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service. It is open to the respon
revision of the pav scale but so tar others are concerned we tind
that they are entitled to the revision of their pay scale w.e.[. the date
thev had become entitled to and the same has heen rightly shown
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in the statement prepared by the AEN Sabarmaii on daied 10.2.84.
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the draft order prepared by the AEN Sabarmati on dated 10..
notionally fixing the pay of the surviving applicants.  They will
o however be entitied to the arrears of the difference ot pay only from
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one year prior to the filing of this C.A. ie, w.el 1.11.74. 1nose
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employees who retired after the filing of this O.A. also will be




entitled to the refixation of their pav in the revised pav scale and
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the date of the filing of this O.A. including those who have retired
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OFFICE RE.ORT

MA /66 2/03 IN OA/650/93
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Mr.~hevde for the respondents seeks time

to move delay condoned application, Adjourned
to 28,11.03,

AT

(shankar Prasad) (A.S. Sanghvi) |

Member (A) Member (J) {
: - - | |
Mﬂ -1 |ec( «ba) . |
. N-5. shevde
' ';qa’n/o oa‘f‘é J»ms
o (: yee Hon ot)' dé(ﬁtifj

‘Issue-notice on MA/662/03 and MA/696/03

returnable.on 22.12.,03, !
|

i e

(Shankar Prasad) (A.8. Sanghvi)
Member (A) Member (J)

cns
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22/14/2093 - For applicant ;3 Mr, N,S,3hevde
For respondents s None ?

27. 1., 2004

21022004 |

PBD mead.

Heard, Issue notice tec appligant no,2

mentioneéd in the QA returnable on 27/01/20C4s

1

i o end
(D.C.Véermaj}
Vice Chairman(J)

(Shankar Prasadp
I‘C'.ber( h.)

cMa/
Mr,P.@.Master for the opronents has filed a

léave note, Mr.Shevde for the applicant also

seeks time, Adjourned to 10, 2,04,

[P "(‘; \\\72 = ﬁ-/

(GeRe Patwardhan) (A¢Se Sanghvi)
Member (A) Member (J)

. cns

Mr. Shevde seeks further time on the
ground that the Additional DRM has already
Passed an order extending the benefits as
directed by the Tribunal to 52 persons. He sags
that the further implementation of the order is
in progresses Mr. Master for the original
Aapplicant is presente. Considering the

request made we adjourned the M.A. to

27.2020040

(Sbahkar Pragad)
Member (A)

h

{A.ss sanghvi)
Member {(J)
KSBe




MR G67[03 amd £96/03 v B.a. 650793

DATE CFFICa «SPORT "0 xD .~ R
27242004 NMre. Shevde seekd further time to gsee that
payment 1is arrangede.
) Adjourned to 19¢3.2004.
/g/i'\ 71}\“
(shankyr Prasad) (A.s. sanghvi)
Member (A) Member {J)
KSBe
19. 3'..2()04: Mr. Shevde says that the calculation of the
due amount & is already made and due and drawn
sta tement  is alsol worked cut and sent to the
| Account ‘Offices He says that the payment would
ibe made within short period. Considering that
! some "'progress_,_is made, we adjourned the MeAs
to 31.302004-
| . A
(GeRs Patwardhan) | (A.s. sanghvi)
Member @) . Member £J)
§
i KSBe
|
31.3.2004 ! Mr.Shevde for the respondents not present,

i e St . A 8, .

Adjourned as a last chance to 12.4.04.

774/

(Shankar Prasad) (AeSe Sanghvi)
Member (A) _ Member (J)

cns




9. f"I.bu

WP ORT

O xD o R

12/04,/2004

26~4-20U04

12,65, 2001
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Mr, Shevde says that orders have been pass‘?‘é
nrespect of 14 mors persons and sent tc the
Actounts 3Section., Information rcgarg‘?glsz + 14
i.e. 66 persons is not available, He should =AZRXxX

ascertain position and inform us on the next date.

Eist on 26/04/2004, %/

(shankar Prasad) ( D.C.Vema)
Membe r(A) Vice Chairman (J)

cMI/

Mr.shizg% states that payment *shail be arranged
of the salary for the month of April®04
payable .in May*04. Adjourned to 12-5-2004,

g

(Shankar prasad) (D.C.Verma)
Member - (A) vice Chairman(J)

nk -

Mx, Shevde says that he is yet to receive
the infermatien regarding payment of grrears,
List en 09/(96/2964 ;\

{ G
~J

(L, C.Verma) S

E y é
{Sanka® WEuse ) Vvice Chaima/n (J)

Member(A)

oMa/
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MA /307 /04 in OA/650/93

Office Report

ORDER

14.,5.2004
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None

For MA apprlicants :

For MA respondent g
MA may be listed on 9.6.04.

!Z 7
by
: {

(snankar Prasad) (D.C. Verma)
emper (A) Vice Chairman (J)

cns



FROM n0. 4 ~ .
Oh 4,50/0'3
Date ': Office Report ORDERK
9.642004 . Mr. Shevde for M.A. applicants says

——— - ——

applicants todaye. Mre. Master says that he

payment is made Or not . Mr. Shevde is
also directed to bring some proof of the
payment made to some of the applicantg

if not all.

Adjourned toO 114642004

- ‘L/
(shankar Prasad) (a.3. Sanghv i)

Member (A) Member (J)

aregl  that the railway authorities are

. .
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jpplicant and are mdulg'éyto— delay'ie-
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land D.P.O. to remain persmnaﬂy presén’r
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) , (A.S. Sanghvi)

v

iber (A] Member (J]
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that the: paymént is made to the original

has no knowledge about the payment made to

applicmnts, he seeks time’ to verify whether!
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MA /66 2/03, MA/696/03, MA/165/04, MA/230/04, MA/307/04 in OA/650/93

o s 2 3 B S Rk TN St I g 1 R AN Al TAIA S i S A L
SeP 2004 g | ; MA/662/03 in OA/650/93

MA is moved for extension of time since
the orders passed in the OA: were not complied

with, We had given time to the respondents

to first comply with the orders and then
| seek extension of time to comply with the

orders, Wefl:lvgw told that the orders passed

in OA/650/93 are complied with and the
payments have been made to tk{e applicant ,eo /A
' theirbrepresentations &TT fi};ing the pay
notionally as directed, The respondents

have also made available a copy of the

extract from Wage Register as well as a

| copy of the A.D,s in respect Eof letter has
signed by the applicants substantiating the
cdaims. These documents are takee on record.
Considering the payment is made and the
directions in the OA are fully éomplied with,
we dispose of the MA as infructuous, No order

as to costs,

All the MAs also stand disposed of.

(Shanlar Prasad) - (AsS. Sar;ghvi)
: Member (A) Member (J)

CIs




